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Oricinal Application Ko. 275 of 12332

Jirector DJoordarshan Kendra Lucknow . . « . . . Applicant
l ' Varsus

Presiding Officer Central Govt. Industrial
Tribunal-Cum-Labour Court, Fandu lagar,
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Von'ble Mr. Tustice U.C. Srivastarz, 7.Z.

Fon'ble Mr. K, Chayva, Member (o
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( 3y Fon'ble ¥r, Justicz ¢.Z. 3-lvastava, 72,

The DJirector of Joordarstan endrz2, Lucknow
has filed tbtis application challencing tre award civean
by the Industrial Iribunal to which 3 raf:rence was maie
by tre Union of India. Tre ra2fersnce was whatler the

Director DJoordacshan K-nira, uacknoa w1S justifi=ad in
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tarminating the services of 3ri Izbar Abmad, Asrok Iripath
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Shiv Kdmar Srivastara, and Munni w.e.f. 1.8.1987 2 If not,|
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what relief tre workmar concerned ware entitled?. 411

thesa 2muloyees were casual Aftistg and their servicass werd
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arminatedi w.e.f. 1.3.87. Ire Iniustrial Iribunal came
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to ths conclusicon that the sa2rvices of thess workmen ware
wrongly tarminatel and they are ertitledto ra2-instate with

full cack waca 3ut at the same time the Tribunal also|

~

took notlc of diraction civan :y ¢re Principal 3ench

“+

Cantral Administrative Jriha- -1

~

Ceaneral Joordarstin, JNew 212

Jiracting the Jirector

racularisation of daily rzt:z3i czasuzl workers in regular)

"category 2s wall terms 2ani conditions

d3ily rat=d casual =amrloyze in future
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in dus course. It was further directad that no racruitmant

sn tre aforssaid posts would take place till such 1
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scheme is submitted or accepted py‘ﬁbe_;éﬁit as far as
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possible unless recruitment is confinzi only to 33ily

rated casual workers{called casual artists 2y the
Soordarshan Xandras) as encacel in tha pisi. From the
vody of the juidgzment it appears .Fac ~1315u3l artists were
1lso coverel floor assistants. <Ive triaral after raving

taken notice of screme thouch ri ¥ .l raneiel dre

referance in favour of the erm_.lcoi:ss Yoliing that a
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tirmination orier 1.as illeral, mut so far z2s that waces
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// is concarna2i, the eptire »ack ..ires s*ould not rave %een
¢ allowad, tre entire back w3ces 15 2o s3~2 ywouli tave bzeen
et e o

governad tre casz of tre similarly laced ermployaaes
throuch out the couniry. in c:sz2, th2 2
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ck wic=s is
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awarded to on= sat ani is not awarcrizl to anothar set, it$

R .
certainly will cause liscririnition. Ilowevar, zas in itris

case, the back wacas Fave bzen awacizi consaquently, tra
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1\ award is maintain2i witl th2 Jaservation that this back
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sy/ wacas words stall o2 rexd¥ls o™ aras to the extent oﬁ
—— Sl : )
25,5. - Mearning tharedy the 3.: it7ite is z2lso 2ntitled to
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pay salary. l

A=

Yhen2r (A fl’if‘d_:%\li: ™an,

Luc*now Dated 17.9, 32

{.1IKA)




